assistance by way of subsidy will be given to Telecom Service Providers far the wireless infrastructure
in rural and remote areas. The scheme is envisaged to be ralled out acress India in phased manner

during the current Five Year Plan.
Spectrum Committes’s recommendations

3613. SHRIVIRENDRABHATIA :
SHRINAND KISHORE YADAVY :
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY ke pleased to state:

(a) whether it is & fact that the Spectrum Committes’s recommendaticns of charging a flat
rate of 3 per cent gpectrum charge irrespective of the 2G gpectrum held by the operatars a
contravention to the stand taken by the DOT, MoF and TRAI; and

(b)  if so, the amount of logses incurred by Government in accepting the recommendation of

the Spectrum Committee ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLCGY (SHRI GURUDAS KAMAT) : (&) The Committee for “Allocation of Access [Global
Systems for Mobile Communications (GSM)/Code Division Multiple Access (CDMA) spectrum and
pricing” recommendad prescribing uniform rate of 3% of Adjusted Gross Revenue (AGR) per
annum for spectrum usage charges irrespective of the quantity of spectrum held & the technology.
The igsue on which the Committee has given its recommendations were already deliberated in detail
by Telecom Regulatory Authority of India (TRAD also while giving ite recommendations on “Reviews
on license terme & conditions and capping of number of access providers™ on 28th August, 2007.
Various recommendations are inter-linked or inter-dependend. Therefore, on 7th July, 2009, the
Government has sought recommendations of TRAI on the recommendations/comments on the
Report of the Committee.

(b)  Daes not arise in view of (a) above.
Allocation of Additional Spectrum

3514, SHRINAND KISHORE YADAY :
SHRIVIRENDRA BHATIA :
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a)  whether it is a fact that no cne-time entry fee was charged from the GSM operators for

allocation of additional spectrum beyond the license mandated &.2 MHz;

(b)  if so, by when and how much spectrum has been allotted to each of the GSM operator
beyond the 6.2 MHz;

(2 whether Government propcses to charge one-time fee for such allocation; and
(d)  ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF GOMMUNIGATIONS AND INFORMATIGN
TECHNOLOGY (SHRI GURUDAS KAMATY ¢ (8) Yes, Sir.
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